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namely, Andhra jyothi, to appear before him today at 4.00 p.m. is a viola-
tion of the Constitution ...(Interruptions) ...

MR. DEPUTY CHAIRMAN: This is an order the copy which you have
given. It has been brought to the notice of the Government and it will be
...(Interruptions) ...

SHRI RAVULA CHANDRA SEKAR REDDY: Sir, it is not a one-day
affair or one instance. The Chief Minister of Andhra Pradesh is angry with
the newspaper. He is not happy with the reporting in newspaper.
...(Interruptions} ...

MR. DEPUTY CHAIRMAN: You have not given the notice for it.
...(Interruptions) ... You cannot say anything what you want to say.
...(Interruptions) ... Please confine to the notice you have given. ...(Inter-
ruptions)... You confine to the notice you have given. ...(Interruptions) ...

SHRI RAVULA CHANDRA SEKAR REDDY: | am confinig myself to the
notice, Sir...(Interruptions) .. | am confining myself to the notice, Sir.
...(Interruptions) ...

MR. DEPUTY CHAIRMAN: Why will the Chief Minister come here?
...(Interruptions) ...

SHRI RAVULA CHANDRA SEKAR REDDY: Sir, the background is very
simple and clear ...(Interruptions) .. They don'twant any ...(Interruptions)...

MR. DEPUTY CHAIRMAN: The Andhra Pradesh Government will not
come here to answer ...(Interruptions) ...

SHRI RAVULA CHANDRA SEKAR REDDY: He has issued a notice
under 144 Cr.P.C. It does not give any power to the R.T.O. in Visakhapatnam
district, and it is ...(Interruptions) ...

MR. DEPUTY CHAIRMAN: This could be raised in the State Assembly
of Andhra Pradesh...(Interruptions) ... Why are you raising it here? ...(/n-
terruptions) ...

SHRI RAVULA CHANDRA SEKAR REDDY: Let me speak, Sir. | am
concluding...(Interruptions) ...

SHRI RAVULA CHANDRA SEKAR REDDY: Let me speak, Sir. | am
concluding. ... (Interruptions)...
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MR. DEPUTY CHAIRMAN: Please sit down. (Interruptions) 34 T«
w1 fawg Aq I8E

SHRI RAVULA CHANDRA SEKAR REDDY: They were campaigning in
Andhra Pradesh that they bring back Indiramma raj. it is the Emergency
raj that has come back in Andhra Pradesh. Sir, we are experiencing
undeclared emergency in our State. It is infringement on the fundamental
rights. The Government should be controlled from here; otherwise, they will
interfere with the life of the people. And, they are not allowing...(/nterruptions)

MR. DEPUTY CHAIRMAN: It has been brought to the notice of the
Govemnment. (Interruptions) What else do you need? (Interruptions) Mr. Reddy,
it has already been brought to the notice of the Government; and the
Government will take necessary action. (Interruptions)

SHRI RAVULA CHANDRA SEKAR REDDY: Sir, this is a very serious
matter. Somebody should respond. (Interruptions)

sit q@ == Hon (ToREE) : W, B Sifew R §, 9% 9gd important ¥
...(HEYA)

ot ST ; T oo @ R T g o ¥ 1 L. (SH/EH).... You please
sit down. Yes, Mr. Arun Shourie.

SHRIARUN SHOURIE ( Uttar Pradesh): Sir, | am with Dr. Subbarami
Reddy. | am not on the Andhra Pradesh Government. | just want to draw
the attention of the House and assist the House on one matter. It is due to
my personal belonging to the Press; It is only for this sake. This is for all
the Members, especially for Dr. Subbarami Reddy who has endowed a
great award for the press in the memory of his uncle, Mr. GK. Reddy.
Only from that point of view, | wish to draw the attention of the House. Sir,
here, the order goes very far and the House may want to take notice of it,
not because of the Andhra Pradesh Government. Sir, firstly, it says thatno
report about an officer of Government or any officer should be published
without reference to that officer, and, without revealing the source of
information. This goes against the Supreme Court judgements. Secondly,
he says that there shall be a Screening Committe appointed, headed by
the Public Relations Officer of the Government and by three persons from
rival newspapers. And, thirdly, he says that there shall be a detaiied Code
of Conduct for this particular newspaper.
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MR.DEPUTY CHAIRMAN: That is an order by the DM. (Interruptions)

SHRIARUN SHOURIE: Sir, | have only one more sentence to say. This
is beyond Andhra. Second point is that this kind of order is being used not
only to nullify the provisions of the Constitution but also the provisions of
the Acts passed by the Parliament. | would like to draw the attention of the
House to the Right to Information Act. In that, something put on the website
of the Government has been used to amend the Act. Whenever you want,
we will bring that matter to your notice also (/nterruptions) Sir, it has been
done by the Central Government. (Interruptions)

st TR : it Forus fast ) ...(FIuA)... F S9! gersm |

DR. T. SUBBARAMI| REDDY: Sir, permit me to clarify. Mr friend, Mr.
Chandra Sekar has said that the Government has curtailed the powers of
the Press. | would like to clarify that it is not the Government, it is the local
officers...{Interruptions)...

SHRI RAVULA CHANDRA SEKAR REDDY: What is he speaking, Sir?
This is a Government order. (Interruptions)

MR. DEPUTY CHAIRMAN: Please sit down. Take your seat.
(Interruptions)

DR. T SUBBARAMI REDDY: Sir, you allowed me to speak.
(Interruptions)

MR. DEPUTY CHAIRMAN : Please sit down. (interruptions) | will assist
you; please sit down. (Interruptions)

SHRI RAVULA CHANDRA SEKAR REDDY: Sir, after having constituted
a Screening Committee, how can he say this? (Interruptions) Who is he?
(Interruptions)

DR. T. SUBBARAMI REDD'." Sir, let me speak. (Interruptions)

MR. DEPUTY CHAIRMAN: He wants to say something. Please listen
to him (Interruptions} ,

SHRI RAVULA CHANDRA SEKAR REDDY: Sir, he is not aware of the
facts. (Interruptions)

MR. DEPUTY CHAIRMAN: He is an hon. Member of the House.
Mr. Reddy, he is also a Member like you. He wants to say something.
Please listen to him. (Interruptions)
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SHRI S.S. AHLUWALIA: Sir, what he wants to say is that the District
Magistrate is not the Government. (Interruptions)

MR. DEPUTY CHAIRMAN: You please sit down. Mr. Reddy, sit down.
(Interruptions) Mr. Hanumantha Rao, you please sit down. (Interruptions)

39 Afan, @ | 39 WS Brh 8 =1d HT W &2 761, o9 afaw | (sgauF)... J
foret 7 of S allow T&E w1 .. (HEYR)...

DR.T. SUBBARAMI REDDY: Mr. Deputy Chairman, Sir, you must allow
me to speak. (Interruptions) Sir, Mr. Chandra Sekar Reddy must withdraw
his remark, the unwarranted and unparliamentry language that he used.
He said that 1 do not know. Perhaps he wants to mean that | am a school
going child. He is talking like that. 1 do not accept that, and, | will
not....(Interruptions)

SHRI RAVULACHANDRA SEKAR REDDY: s it unparliamentary that
you are not aware of all this. (Interruptions)

MR. DEPUTY CHAIRMAN: Mr. Reddy, you please sit down.
(Interruptions) 1 have already said that he is an hon. Member of the House.
He has every right ot speak in this House. Beyond that (interruptions)
Please, sit down. (Interruptions)

DR. T. SUBBARAMI REDDY: Let me clarify. (Interruptions)

3t TEURe FEATAA: FEIcd, 3 A@IR A 1. (HaUA) .. T, A =& T
A 1 ... (SAIYM)... TTH] AT FAETE &1 .. (FEGH)...

DR. T. SUBBARAM! REDDY: The Government of Andhra Pradesh
...(Interruptions)... The Government of Andhra Pradesh has not given any
instructions to anybody. It is only the local officer who has given what
Mr. Reddy says. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay, okay ...(Interruptions)... Please, sit
down. ...(Interruptions)... Mr. Reddy please sit down ...{Interruptions)...
Mr. Reddy, piease sit down ...(Interruptions)...

DR. T. SUBBARAMI REDDY: Sir, let me clarify ...(Interruptions)... The
Government has interfered and instituted a local officer ...(Interruptions)...
not the mistake has been rectified. ...(Interruptions)...

"MR.DEPUTY CHAIRMAN: Please ...(Interruptions)... You see, whether
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the Government or a Government officer issues order, it is @ Government
order. But that is not the point ...(Interruptions)... That is not the point
...(Interruptions)...

DR. T. SUBBARAMI REDDY: There is no motivaiton ...(Interruptions)...
There is no motivation...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please ...(Interruptions)... Now that the
matter is, the Central Government will not be able to answer, so, | will not
be able to direct the Government. ...(Interruptions)... No, no, we do not
know. ...(Interruptions)... Somebody is against ...(Interruptions)... Mr. Ready,
it will go on recored that you have said it is withdrawn ...(Interruptions)...

SHRI S.S. AHLUWALIA: You must take action against ...(Interruptions)...
What action have you taken against ...(Interruptions)...

st Iyawafa: 78 & 9@ € ... (FauE).... a9 dfeu ... (F=EuE)....
Mr. Ready, please ...(Interruptions)... Please sit down. ...(Interruptions)...
off o fay S, ome Siferw) .. (saaum). .

SHRI RAVULA CHANDRA SEKAR REDDY: If the order is withdrawn
...(Interruptions)...

sit weras fas: Iggyaefa geey, ... (=auF)...

MR. DEPUTY CHAIRMAN: Mr. Reddy, you have mentioned that
...(Interruptions)... Please, sit down ...(Interruptions)... Please, sit
down....(Interruptions)... Mr. Reddy ...(Interruptions)... Mr. Subbarami Reddy
....{Interruptions)... Mr. Subbarami Reddy,you are not addressing the Chair.
You are addressing...(Interruptions)... No, no ...(Interruptions)... Please
...(Interruptions)...

DR. T. SUBBARAMI REDDY:Why should Mr. Ahluwalia
...(Interruptions)... How is it concerned?...(Interruptions)...

SHRI 8.8. AHLUWALLIA: | am concerned with the people of Andhra
because | am an Indian citizen ...(Interruptions)... | am concerned with the
people of Andhra ...(Interruptions)... | am an Indian. ...(Interruptions)...

st Iqmyfa: oTeafaan <, 3y dfsu ... (=Haum)... 7€, 3 dfswy
...(=a9)... Mr. Reddy, this is not correct. ...(Interruptions)... Nothing
will go on record. ...(Interruptions)... Mr. Ahluwalia, please sit
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down...(Interruptions)... T&|E 8 & |...(AF¥M)... Mr. Ahluwalia, | am on
my legs ...(Interruptions)...

SHRIS.S. AHLUWALIA:*
DR.T. SUBBARAMI REDDY*

MR. DEPUTY CHAIRMAN: No, 1 will not allow ...(Interruptions)... Mr.
Reddy, again and again | am telling you, please respect the Chair. amon
my legs ...(Interruptions)... No, no ...(Interruptions)... Please, sit down
...(Interruptions)....

DR.T. SUBBARAMI REDDY:*

MR. DEPUTY CHAIRMAN: No, no, this is not correct. You are a very
senior Member. | respect that you abide by the rules, but today, you are
breaking the rules. ...(Interruptions)... Please, sit down...(Interruptions)...
The subject, which you have given, has been only allowed for mention. It
was made very clear to you that the Government will not react on this if the
Government has been asked to take note of it. The Central Government
will not be able to reply. It was very clear that you are allowed by the Chair
to mention this. Beyond that, nothing. Shri Kalraj Mishra. ...(interruptions)...

SHRIRAVULACHANDRA SEKAR REDDY*

MR.DEPUTY CHAIRMAN: No, no after ruling, please do not interrupt.
...(Interruptions)... Nothing will go on record ...(Interruptions)...

SHRIP.G. NARAYANAN:*
SHRI RAVULA CHANDRA SEKAR REDDY:*

MR. DEPUTY CHAIRMAN: Nothing will go on record
...(interruptions)...mq &fsq ...(=@aur)... Mr. Narayanan, let us not go
beyond. It is a matter of the State Government. The State Government has
issued...(interruptions)... You are not trying to help the Chair. When you
said the Deputy Commissioner is a Government official, beyond that it is
a State matter. It will not be discussed here. ... (interruptions)...

SHRI ARUN SHOURIE: When Central taws are violated.
...{Interruptions)...

* Not recorded.
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MR. DEPUTY CHAIRMAN: That is correct. (interruptions) The
Government has to find out whether it is violated, who has...(Interruptions)...

SHRI RAVULA CHANDRA SEKAR REDDY: This is what | wanted. Itis
the violation of the Central Law. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Nothing will go on record.
Request for stringent action against illegal factories running in
the residential colonies in Delhi

st Feras g (I wew) : o7, fooeht 4 fom a8 & omards &= § sy
T ¥ hxRfor 9a @ g1 ...(=aum)...

(g (st T AY) fERdt gu)

=T, § UF G@e THeA & AR H WERH F1 VAT 3R Hd g INTa hriard
% foru fae & & fou @e gon €1 feoet F ordy afte @ oot @ o1 &t
Gl §, fad Aeiqr warfea ot feg =ma €, wom off frn o € s amr-gm w0
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fad 12 &N W MY, FE AN Ferd T FTed T weA-farnE 9, faee @t
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Ffesh 399 & gL 9 T ara A oft 1t s § wwfaq € wa €)

A, F% T, fooet gfas Surgea 1 <t Fafem €, 30 favea oft g8 o)
3G F1ESE W THY WA H1 TH g9 H1 g N avEE 3T §, 9 T
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